
REG ISTERED 

CENTRAL ADIi1NISTRATIVE TRIBUNAL 
BANGALORE BENCII 
@00000020 

Cornrnerci-1 r,-ui plex(BDA), 
Indirananar, 
Banaloye - 5O 038 

Dated : 

APPLICATION NO 	397 - 	- 	/87 çr) 

W.P. NO 	 -"J 

Applicant 

Shri 3. Am2la Ds 	 V/s 	The Chief CcmmisCionr(Adrn) & 
Cornmie.icncir cf IriCmE Tax, B'lcre & another 

To 

Shri J. Amala D5 
Nc. 40, Nehrungr 
Gadag Rcad 
Hubli - 580 020 

Shri P.S. Manjunath 
Advocate 
"Sri Bhavana Thilaka" 
Nc. 4/2 , miller Road 
Bnqa1ore - 560 052 

Subject: SENDING COPIES OF ORDER PASSED_BY THE BENCH 

Please find enclosed herewith the copy of ORDEP// 

IxB passed by this Tribunal in the above said 

application on 	10-7 

End : as above 

SECTbN OFER 
(JuDIcI(L) 

f

r 



ELFUn. THE CE'TFML M01I ISThMTI J. TkIBuAL 
D?.' CF 

J?TE0 THIS THE 10th DUNE 1987 

Present 	Non'Llc DutiLe Sri I .S.Putt5w-uy 	- Jj -LhiI n 

Hon'tl Sri P.Srinivas6n 	- 	mor () 

M I PL I L e T IUN0.39 7/i987()•  

J.Amala L)as, 
Income Tax Intcr(F.etd.,) 

NO.4) NehrunI, 

Gada Road, HuLli - 580 020. 	... 	App1icnt 

Sii P.S.rlanjunath 	•.. MdJac te 

The Chif E nn JL.. L j jHOI (edm. ), 
end Comnission r of Income Tax, 

rnatk 	I, LnLi-.1 Fiwnus 

buildinç, Qu=O -.'' F D_i, 

Eancalore - 

The Central 	of 

Jire:t Tzxes, 	;ticl 

Secretri&.t, uitL block, 

ew Delhi - 1. 
b its Seret1y. 	... 	F 	or 

This aplicatiofl c:ae U. for herin bafore 

this Tiibuncd to—i y an Justice Sri .S.PuttJamJ, r-cn'Lle 

Jice—Chairm 	-:i the fclloinc : 

CoSe oclied. Mpplic at in person. Shii P.:. 

lanjunath, laIReJ 	ijocte filas vaL:latn-m for th 	lio. nt. 

2. 	In this appliootin rnLdc u Jar Saccion 1 of 

the Administ1tiJ Tribunls Act of 135(Mct), the aplicnt hs 

souoht for the follouinc relief's :- 

"(i) to call for the record connected with tr icou=, 

pIue the bane and issue a writ of mandaus i1ec,inc 
the ra.pondents to fix tne pay of the Petition in 

M 

or 

tre pay of the petitioner at .s.825/— n.m. 
- 	sure 'B'; 

(iii) --c. Int consequential arrearL from 14.02.171 

ait 	t 11  till 	9; 
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(iv) to crant costs of this Petition of thu Ptitjorier in 
the inLer•t of juatjce and equity." 

Even thouch the office had not raised objwctions on limitation, we 

requasted Shri Mdnjunoth, to satisfy us on the jurisdiotion of this 

Tribunl to entertain the pplication and the limitation involvwd 

in the same. 

Tha reliefs claimed hichliLhtcd at the hearjnc 

discloses th-t tne cmi 	made by the app1icnt relte to periods 

prioi to 1.11.82. If tnat iL so, then as ruled ry the Principrl 

Eonch in J..erxo Ja.Scistary, Hinistr of Infoimation ani Eicad 

astinr, eu Jeihi ( 185 UTH LT 2U3 ) this apulia tion m-de before 

us s late as on .5.137 cannot be entart-ajnaj by us. 	Je n---ve theic— 
and 

fore no jurioiiction to ent tainijudic.ta the sama. 

are also of the vie that the leot oi ei conveyed 

by the Thief Lom-iissioner on 2.2.1ij7 Mff1CXure v) rejctinr one of 

his epeate reprsentetions of t 	applicnt cos ot i 	 ny ay neipn 	aw  

to hid that this app1ictjon, to enforce ciCi:ns that arose p1101 to 

1.11 e182 C 	La c - tsr tamed by us. LVe ctherwise the hpplicant is 

sekinc to enforce stale claims tnt arose as early as on 14.2.71 cmi 

1.2.82 0  wnicn cel for rejeotic on croands of delay 	lachs. 

a 	In he liçht of our Le eisousson, u 	old h t 

this 	plictio is liable to be rejected 	threfore reject this 

application t tha eission stce without notice to respondents. 

- JB 

( L.S.PLrTMJAY )- 	 ( P.SRIfTh3A ) 
VICE - CHIhiAN 

/1 

BA 


